FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF PASSPORTPARKING
CONSULTING PRIVATE LIMITED

1. | Name of Corporate Person Passportparking Consulting Private Limited
2. | Date of Incorporation of Corporate 27/12/2013

Person
3. | Authority under which Corporate Registrar of Companies, Bangalore

Person isIncorporated/ Registered
4. | Corporate Identity Number / Limited U72200KA2013PTCo72719
LiabilityIdentity Number of Corporate

Person

5. | Address of the registered office and 198, CMH Road, o2nd Floor, Suite #1347,
principaloffice (if any) of Corporate Indiranagar, Bangalore North, Karnataka,
Person India, 560038

6. | Liquidation Commencement Date of July 15, 2026
Corporate Person

7. | Name, Address, Email Address, Mr. Pranav J. Damania
Telephone Number and the IBBI/IPA-001/IP-P00079/2017-18/10164

Registration Number of the Liquidator . .
Address: - 407, Sanjar Enclave, Opposite

Milap Cinema, S.V Road, Kandivali West,
Mumbai - 400067.

Email Id :- pranav@winadvisors.co.in
Contact No: - +91 98204 69825
8. | Last Date for Submission of Claims 14 August, 2026

Notice is hereby given that the Passportparking Consulting Private Limited has commenced
voluntary liquidation on July 15, 2026.

The stakeholders of Passportparking Consulting Private Limited are hereby called upon to submit
a proof of their claims, on or before 14 August, 2026, to the liquidator at the address mentioned against
item 7.

The financial creditors (if any), shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav J. Damania

Liquidator in the matter of Passportparking Consulting Private Limited.
Reg. No.: IBBI/TPA-001/IP-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/300627/109139
AFA Validity: June 30, 2027

Date: 17.07.2026
Place: Mumbai
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PUBLIC NOTICE FOR LOSS OF SALE DEED

Notice is hereby given to the general public that the Original Sale Deed dated
07/11/2014 executed by Sri.Nandisha B K and Sri Bhaskar S represented by
their registered GPA Holders Sri. N. Rajendra Naidu and Sri.P. Eswar in favour
of Mr Ninge Gowda registered as document No BNG(U)BSK —9959/2014-15,
in the office of Sub — Registrar, Basavanagudi and Original Memorandum of
Deposit of Title Deeds dated 07/11/2014 executed by Mr Ninge Gowda in
favour of Syndicate bank Represented by its Chief Manager, Central
Processing Centre, Rajaji Nagar, Bangalore-10 registered as document no
BNG(U)BSK - 9961/2014-15, in the office of Sub — Registrar, Basavanagudi
has been misplaced during transfer by Syndicate bank and not traceable yet.
The Complaint of the same has been lodged at concerned police station on
14/07/2026 vide report no: 2306789/2026. If anyone find it kindly contact the
undersigned on or before 31.07.2026 and the document are no more valid
after 31-07-2026:

Schedule of the Property: Flat no 302, second floor, “SUPREME COM-
FORTS?”, having super built up area of 1065 sq feet containing with one
covered parking space in the ground floor along with 274 sq feet undivided
share, title , interest and ownership, immovable property bearing no 209.,
municipal khatha no 295/209/208 in Dwarakanagar layout, Channasandra
village, Uttarahalli Hobli, Bangalore.

Address to be communicated: The Branch Manager, Canara bank
Katriguppe Branch, no 36 Durga Complex, 80 feet road, Kathreguppe,
Banashankari 3rd stage, Banashankari, Bengaluru-560085.
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FINANCIAL EXPRESS

FORM A
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insalvancy and Bankmuglcy Board of India
iVoluntary Liguidation Process) Regulations, 2047

FOR THE ATTENTION OF THE STAKEHOLDERS OF
PASSPORTPARKING CONSULTING PRIVATE LIMITED
RELEVANT PARTICULARS

| Passponparking Corsutting Private Limited
21272003

1. | Mawre of Corporate Porson
+| Dl o Inconporation of Corporsne
3. | Authonity under which Corporaie
| Person is ncomporated,’ Regstersd
4. | Corporaie Identity Mumber ) Linretad
Lizbikty ety Murnber of
5, | Address of the registened office and
princpal office {if amd of Coporate
. Liguidaton Commencament Diste of | July 15, 2026
| Carporing Person )
7 | Marme, Aodre=s, Bl Ackdness,
Telephane  Mumbar and the
Regktraton Mumiber of the Lioudeto

8]

| Reghirar of Cornpanies, Bangalone
| L 00HAG T EPTCOT 2710

| 188, CMH Rioad, 02nd Floor, Suke #1347,
Indirmnagan, Bargalom Morth, Kamataka, India,
BEO03E

[ I'u"’r .F‘n-jrm- ], rk,imi-mﬁ
|BEL R0 L AP-POOOTO 2 T- 18,101 64
Acdress: - 407, Sanjer Enclave, Opposhe Milap
Clrarma, SV FRoad, Kendivali West, Murnoal - 400067,
Emal id > pranaviwinadhisos.co.n
A | ConackNee - +01 SR04 60825
g, | Last Date for Subméssion of Claims. | 14 August, 2026
Motice s hereby g@iven thal the Passportparking Consulting Private Limited has
commenced volurtarny liquidation on July 15, 2024
Thestakeholdars of Passportpariing Consukting Private Limited are hereby called uponto
subirnil a procd of their clams, an or Bedore 14 Aggust, 2026, o the liquidator at the address
mantioned againstmem T,

The Firsrgial creditors O anyi, shall submit their proaf of GEaimes by electronic means only, 490
other stakeholdars may submit the proof of claims in person, by post or by electronic means,
Submissson of false or miskeadeng proafs of claim shall attract penaltias.

50/-

Pranay . Damania

Liguidatorin the matter of Passportparking Consulting Private Limited.

Reg. No.: IBBIL/1PA-DOL/IP-POODTS,/ 2017-18,/10164

Authorsatioen for Assignment (“AFA" ] AKL 10164,02/ 300627 /10591359

AFA Vakidity: June 30, 2027

Deta: 17072036

Place: Membai

NOTICE OF LOSS OF SHARES OF

TATA ELXSI LIMITED

Regd. Off.: ITPB Road,. Whitefield, Bengaluru, Karnataka, 560048

WOTICE iz hereby gieen that the cerificats for the undementioned securities of the
Company have been lostmispiaced and the holder of the securities has applied 1o the
Company to issue duplicate share certificate. Any person who has a claim in respact of the
said securities should lodge such ciaim with the Company at its Registered Offica within 15
days from thiz date, else the Company will proceed to issue duplicate share certficate
withoat further intimation

Name of t : iti No.of = Distinctive
Bharshoider | FoloNa: | Kinéok Securibes Securities  No.fs)
Lekha Bharadwaj |[EXLOD01308| Equity and Rs. 10| 100 8794211-8794310
Lekha Bharadwaj|EXLOO01308| Equity and Rs. 10| 100 19557231-19527330
Place : Bengaluru Name of the Shareholder
Date: 16.07.2026 Lekha Bharadwaj
FORM C

PUBLIC HNOTICE
[Undar rule 3(1} of the Insolvency and Bankrupicy (Applcalion to Adjudicating Authority. for
Bankruptcy Procass for Personal Gueranfors fo Carporate Debbors) Rusas, 2019

FOR THE ATTENTION OF THE CREDITORS OF PRASHASTI JAIN PERSONAL GUARANTOR

OF M5 KALPJAIN MOTORWORLD LLP.
beabac 15 hedaby grean thal the Mabonal Company Law Tribumal, Bangaiuru Banch in GP. (18] Mo,
11 T/BBI2026 has ardared the commencement of a bankmupicy process ggamst Prashasti Jain
rasiding 8% eddress as mentionad in endry na. 2
The craditors of Praskhast] Jain are herefy called upon to subme their claims wilh proaf onoar before
24072026 fo the bankrupicy frustes at address menticned = enlry no. 6
The ksl dabe lor submissicn of claimes ol creditoes shall be 24.07. 2026 The credilars may submil e
claims through elactronic means. or by hand or regisiersd past or speed post or couner in Form F
undar Rule 12 of tha Insolvancy and Bankruptcy {Apphization ko Adjudicating Authonty for Bankruptoy
Process for Personal Guarentors to Caorporate Debtors) Sules, 2014

RELEVANT PARTICULARS

DETAILS OF BANKRUFT
t.| Mama of Banknpl

e L

Prashasti _Jm

&.f Last enown address of the Banknept Mo 1511, 181 Cross, Nera Mritya Apariments,

Malleshwaram, Bengalur-a60055

(¥

Date & Mumber of oréer of Banknupicy Datz of Ordar; 19082026 in CF (IB) Moo 117

BE 2026

TUMKUR VEERASHAIVA CO-OP BANK LTD,

A.0. Dr. 5. Radhakrishna Road, 5.5. Puram, Tumkur - 572102,
Ph Mo, : 0B16 - 22543084, Fax - 2254027, E-Mail ; tvchanki@igmail.com

POSSESSION NOTICE

Whergas, The undersigned being the Authorised Officer of the Tumkur
Veerashaiva Co-Op Bank Ltd., under the Securifisation and Reconstruction of
Financial Assets and Enforcement of Secunty Interest Act, 2002 and in exercise of
thie power confermed under Section 13 {12) read with Rule 3 of the Securify Interest
(Enforcement) Rules 2002 issued a demand notice dated 06.05.2026 calling upon
the borrower: (1) Mr. G D Santosh Kumar S'o Late B V Dasharatha Rao,
(2) Mrs. Chaitanya Wio G O Santosh Kumar, (3)  Mr. G D Rajesh Kumar Sio
Late B WV Dasharatha Rao, (4) Mrs.Hemavathi B V Wio G D Rajesh Kumar,
(3) Mr.Dinesh Kumar G D S/o Late B V Dasharatha Rao, (6) Mrs.Roopadevi Wio
B C Srinivas, All are residing at : Ambika Garments, Agrahara Badaavane,
Banavara, Arasekere Taluk, Hassan District-573112., to repay the amount
menfioned in the notice being Rs.49,59,619/- (Rupees Forty Nine Lakhs Fifty Nine
Thousand Six Hundred Ninatean Only) as on 06.05.2026 within 60 days from the
date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
barrower and the public in general that the undersigned has taken passession of the
property described herein below in exercise of powers conferred on him under
Section (4) of Section 13 of the Act read wilth rule & of the Security Interest
{Enforcemeant) Rules, 2002 on this the 16th day of July of the year 2026.
The borrower in particular and the public in general is hereby cautioned noet to deal
with the property and any dealings with the prapery will be subject to the charga of the
Tumkur Veerashaiva Co-Op Bank Ltd,, Tiptur Branch, Tiptur, for an amount of
Rs.49,57,941.00{Rupees Forty Nine Lakhs Fifty Seven Thousand Nine Hundred
and Forty One Only) as on 16.07 2026 and inlerest and alher chargas therson,
The borrower’s atlention is inviled ta provisions of Section 13 (8) of the Act, in respect
oftime available 1o redeem the secured assels.

Description of the Immovable Property
All that piece and parcel of the property as per Gramapanchayath bearing No.23/3,
Computerised Property Mo.151600200901820553, Agrahara Village, Kaachigatia
aramapanchayath Banavara hobli, Arasekere Taluk, Hassan District. Measuring
East to West 13.1089 Meter, North to South 10,975 meter in fotal 143.87 Sg. meter,
built there Rec Building Ground Floor 103.166 Sg. meter and 1st Floor,
103.166 Sq. meter in total 206.32 Sg. meter. Bounded By: East : Road,
West: G D Rajesh Kumarsite No 2, North : Road, South: Road.

See Rule - B{1) (For Immovable Property)

ADDITIONAL DETAILS OF THE BANKRUPTCY TRUSTEE

4. Mama and Hagislration Ma, of Haresh Kumar Rehila

Bankruplcy Lruslisg {Farmarly kioin 84 Narasl Kiiar Tallar)
IBBUIFA-ODIP-PO26SA2021 2022114063

& | Addrass and Mail IDof the Bankruptoy
Fmishae g3 rEi_.]ISIE.'r-EIj wilh the baard,

905 " Flpar, Barlon Cepdre. 84, Mahaima
Gandhi Road, MG Road, Bangalore, Kamataka -
60001 . cankizyloniical org

B.| Addrass and Mail FD fer Furlbar
carrespondence with the Bankruphcy
Trusies 360001, birustes. pp@gmail.com

405, 8 Floor, Barlen Canlre, B4, Mahalma
Gendhi Road, MG Raed, Bengalore, Karnatake—

7| Lasi dale b submal chaims 24,07 2026

Weabe, Submission of false o mislending claims with procf shall altract penallies or impriscnment n

aceordance with (he previsions of the Ingolvency and Bankruptey Gode, 2006 and any ofha
applicable |zws,

Sl

Waresh Kumar Raohila

Bankruptoy Trisies

BBV FA-DIIP-POSNGER20Z 1 203 2114 D63

Date : 1707 2026
Plaze - Bengaluru

Sdi- Authorised Officer
Tumkur Veerashaiva Co-Op Bank Ltd.

Date : 16.07.2026
Place : Tumkur

E-AUCTION NOTICE
UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016

Sindhu Cargo Services Private Limited
(In Liquidation)

Registered office: Block 3, No.34,Nellakunte, Near MVIT College Bettahalasuru,
Hunse Maranhalli-P O, Bengaluru North-Taluk, Bengaluru, Karnataka- 562157.
Sale of Assets of the Corporate Debtor
Under the provisions of Insolvency and Bankruptcy Code, 2016
Date and Time of Auction:

Friday, 07.08.2026, at 12 Noon to 2:00 p.m.
(With unlimited extension of 5 minutes each)

NOTICE is hereby given to public in general under the Insolvency and Bankruptcy Code
2016 and Regulations thereunder inviting bids from interested bidders in connection with
the e-Auction process for Sale of assets of “M/s. Sindhu Cargo Services Private Limited-
In Liquidation (Corporate Debtor)” forming part of the Liquidation Estate formed by the
Liquidator, appointed by the Hon’ble National Company Law Tribunal, Bengaluru Bench
vide its Order dated 23.07.2025.

Asset Reserve Price | Earnest Money Deposit | Bid Incremental Amount
(Rs.) (Rs.) (Rs.)
Lot No. 1 10,57,050/- 1,05,705/- 52,853/
Computers and (Payable on or before 05.08.2026)
ancillary items
Lot No. 2 3,12,500/- 31,250/ 15,625/-
Toyota Etios VD (Payable on or before 05.08.2026)

Important Terms and Conditions of E-Auction:

1. Itis clarified that this invitation purports to invite interested bidders and does not
create any kind of binding or obligation on the part of the Liquidator or the Corporate
Debtor to effectuate the sale. The Liquidator reserves the right to cancel or modify the
process and / or not to accept and / or disqualify any bidder without assigning any
reason and without any liability. The intending bidders should make their own
independent inquiries regarding the items put on auction.

2. The bidders shall submit all the pre-qualification documents along with an
undertaking confirming that they are not ineligible under Section 29A of the
Insolvency and Bankruptcy Code, 2016, to the extent applicable on the E-auction
portal of Baanknet https://baanknet.com/eauction-psb/bidder-registration by
registering under the “Buyer Registration” tab. If a bidder is found ineligible at any
stage, the EMD shall be forfeited.

3. Bidding will be allowed only if EMD prescribed is remitted as per the specified timeline.

4. The registration charges and other applicable taxes/charges if any shall be paid extra
by the successful bidder to conclude the sale.

5. The Sale of aforementioned assets of the Corporate Debtor through E-Auction will be
conducted strictly on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE
IS” and “WITHOUT RECOURSE” BASIS as such sale is without any kind of
warranties and indemnities through approved service provider M/s. PSB Alliances on
Baanknet. https://baanknet.com/

6. Timelines under e-auction is as follows:

Last date for submission of request letter of |04.08.2026
participation/KYC/Undertakings:
Last date for submission of EMD 105.08.2026

from:18.07.2026 till 03.08.2026
from: 11:00 a.m. to 6:00 p.m.

Date and Time of Inspection

(with prior intimation on email to the
Liquidator)

Date and Time of E-Auction:

107.08.2026 12:00 noon 1o 2:00 PM
(with unlimited extension of 5 minutes each)

https://baanknet.com/

Baanknet- The eAuction Portal (PSB
Alliance Pvt. Ltd.)

Email id:
support.baanknet@psballiance.com,
Mob. No. +91 82912 20220

(9:00 AM to 7:00 PM)

I Shirley Mathew,

Mob. No. 98455 10322

E-Auction Portal:
Contact Person of Auction Agency

Contact details of Liquidator

7. For information on process document and other details email your request to:
sindhu.cirp@smathew.in

Sd/-

Shirley Mathew

Liquidator

Sindhu Cargo Services Private Limited in Liquidation

Date:: 17.07.2026 IBBI Registration No: I1BBI/IPA-001/IP-P01043/2017-2018/11716

Place: Bengaluru AFA No. AA1/11716/02/311226/108593 valid upto 31.12.2026

A e L

FORM NO. URC-2

Advertisement giving notice about registration under
Part | of Chapter XXI

[Pursuant to secton 374(b) of the companies Act, 2013 and

rule 4(1) of the companies (Authorised o Register) Rules,

2014]

1. Nofice is hereby given that in pursuance of sub-section (2)
of sechon 366 of the Companies Act, 2013, an application
has besn made 1o the Registrar at Bangalore that
Antcluster Labs LLF, the LLP may be registered under
Fart | of Chapter XXI of the Companies Act 2013, as a
company limited by shares.

2. Theprincipal obgecis of the company are as follows;

» Providing software support and maintenance fo the
clients

+ Qiher information technology and computer service
actvibesn.e.c

* Data processing activities including report writing

3. A copy of the drat memorandum and aricles of
association of the proposed company may be inspected
al the office at E-319, Malhrushree Orchid homes,
Rameshnagar, Beflandur, Bangalore North, Bangakore,
Karnataka- 260037.

4, Motice is hereby given that any person objecting to this
appiication may communicate their objection in writing fo
the Registrar at Bangalore within twenty-one days from
the date of publication of this notice, with a copy o the
company at its registerad office.

Dated this 16th July 2026

Antcluster Labs LLP

Applicant

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconstruclion Company (India) Limited acting
in its capacity as Trustes of Trust mentioned in the table (“Arcil”) under the Secunfisation and Reconsiruction
of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) ("said Act”) and in exercise of
powers conferred under Section 13 (12) of the said Act read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 ('said Rules’) issued a demand notice, calling upon the: borrower(s), the guarantors and the
miortgagors to repay the amount, details of which are mentioned in the table balow:

The borrowerguarantor(s)mortgagors) having failed to repay the sasd amounts, nofice 1z hereby given io the
borrweriguarantonsymortgagon(s) in particutar and the public in general thal the undersigned has taken
possassion of the underlying Immovable Properly described herein below in exercise of powers confermed on
himher under Sub-Section (4) of Section 13 of the sasd Act read with Rule 8 of the said Rules an *AS IS WHERE 15

& WHATEVER THERE IS BASIS" on the date mentionad below.

FRIDAY, JULY 17, 2026

18

" @) Bandhan

Bank

Regional Office : Netaji Marg, Mr. Mithakhali 5iz Roads,
Ellisbridge, Ahmedbad-6. Phone: +91-28421671-75

SYMBOLIC POSSESSION NOTICE

MOTICE i5 hereby given under the Securitizanon and Reconstructon of Financial Assets and Enforcemeant of Security Interest Act, 2002 and in exercise of powers conferred
urder Section 13(12} read with Rube 3 of the Security Interest (Enforcement] Rules, 2002, the Authorized Officer issued demand notice to the Borrowers on the date mentioned
agalnst the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The borrower having failed to repay the
amaunt, natiee is hereby given tothe Public in general and in particular the Barfowers that the undersigned bas taken the Symbolic Possession of the property deser il::-li'l:l:I
below under Section 1344) of the said Act read with Rule 8 of the said Rules on the date mentioned against the account. The borrower in-particular and the Public in ganeral is
herety cautioned not to deal with the property and any dealing with the preperty will be subject to the charge of the Bank for the amownts, Interest, costs and charges therean,
The borrowersmortgagor’s attention is imvited to the provisicns of sub-section [8] of Section 13 of the Act, inrespect of ime svailable, toredeem the secured assets.

hearein

Marme of borrower(s),

Barrower &
Martgagar
2. Bhagyamma B-
Co-Borrower

Khatha Mumber: 239-22BA-23564, Situated In Injanhatti, Madakarinagar Badavani,
Bangalore Road, Challakere Town Municipality Under The Jurisdiction of Challzkere Taluk
Sub-registrar, has a Total Area of 33 ¥ 17.1/2 Feet, Residential Flot Buiflt Up Area 496 5g Ft,
An BLCC Redox House with an Total Measuring OF 578 Square Feet, 577522, Owned By O
Hampaiah , -, -and 5ame Bounded &s Under: On Or Towards Mosth: House Of R Obalatah, On
200091 1oonaooa] Or Towards East: Municipal Road, On Or Towards West: Conservancy Gally, On Or Towards
415!.111“*: Hauge DFSmit Lalithamma

ey Date of Demand | Date of Symbolic | Amount O/ a5 on

guarantor & Loan Description of the property mortgaged [Secured assets) ' f il T :
Account Nos, Notice Possession Notice | date of demand notice

1. O Hampaiah -|All that piece or parcel of the property bearing Municipal serialfaccount/assessmenty | 24 parch 2006 13 July 2026 Re 4.07.262.73)-

L

Place : Chitradurga, Date : 17 July 2026

Authorised Officer, Bandhan Bank Limited

o

g, S0UTH COAST RAILWAY
X VISAKHAPATHAM
Fedlow us on BESCoRallway

Website: waw.scorindianrailways.gpovin
MOTICE INVITING TENDER

E-Tender/01 dt: 01/07/2026

For and On behalf of President of
Iindia, South Coast Railway,
Engineering department,
Visakhapatnam invites a-bids af
website hittp:iwaww.ireps.gov.in for
the undar mentioned work from tha
tenderer [z} fulfilling the reguisite
aligibility crifena.

No. SCOR/USFDI/26-27/ ﬁ

Al Tender No. SCoR-HO-ENGG-W-
USFD-26-01, dtd. 30/06/20Z26
Dascription: Proposed oul sourcing
of USFD testing of track (Rails) for the
vear 2026-28 n WSKP, BZA, GNT &
GTL divisions of SCoR: Carrying out
through USFD testing of running Rails
& Welds (excluding flange tesfing)
including level crossings, lead portion
of points and crossings and scabbed
rail testing of all types of Rails by NBC
iMeed based concept) mathod under
traffic conditions as per provisions of
IR's "USFD manual & Spacfications
for Uitrasonic Testing of Rails and
Welds" wilh |atest correcltion slips &
related instructions, duly marking
defacts, submission of daily repors
and storing backup data as specified &
diracted with Conlractor's USFD
machine. NOTE; {The SRET/DRT
maching should have minimum of 9
robes B-scan (including 37 degree
orward backward probe for delacting
boil hole cracks).with contraciors
USFD machine. Approx cost of the
work (% ): 1450 67 Lakhs. Completion
period: 24 (Twenty four) Months.
EMD{T): 2901400.00, Tender
Closing Date and Time 15:00 hrs of:
22 072026

(B} Tenderers should submit all
documantis ralating to aligibility as
specified in the bid document, failing
which their affer shall be summarily
rejected
(C) JVIMOLUs will nof be accepled for
works costing balow Rs: 10 (Ten)
Croras,
(D) Mo manual offers sent by Post!
courier/Fax or in person shall be
accapted against such e-tanders aven
if these are submitted on firn's letter
head and recaived in tima. All such
manual offers shall be considered
invalid and shall be rajacled summanly
without any consideration.
iE) The tenderers/bidders must have
Class-lll Digital Signature Certificate
and must be registered on IREPS
portal. Only registered tenderer{s)
bidder{s} can parlicipate on e-
terdering. All relevant papers must
have to be uploaded al the timea of
participating on e-tenderng as per
instruction,
Mota: The prospaciive landerers ara
advised to revisit the website ten days
before the date of closing of tender 1o
note any changes/comigenda issued
for this tender. Website
http:ifwww.ireps.gov.in

Dy Chief Engineer [ Track,
SCeR-ADGS Visakhapatnam

For further tender conditions /
details and for downloading the
tender documents,

Please visit website at

hitpsifwww.ireps.gov.in

SL Borrower Name and Date & Type of
No Bt & LAN Date of 13(2] Notice & Amount (in Rs.) Fnsmrsll::n
1 |Borrower: MriMrs. Rs.14,76 401/- (Rupees Fourteen Lakhs Sevenly Six| Symbolic
Sharanappa Yacharappa |Thousand Four Hundred One Only} as on 22-01-2026 in| Possession
Badiger Alias Sharanappa |respect of the HLILAP Facility, with further interest and 1
Badiger, MriMrs. Giraja charges till payment | realisation, together with ali| 11.07.2026
Badiger, MriMrs. incidental costs, charges and expenses incurred.
Yachcharappa Badiger Notice dated: 27.01.2026
(LAN - LAP1HUBOQOOTE06E)
ARCIL-TRUST-2026-013

Property owned by : All the piece and parcel of MA plot bearing E - Swathu Mo, 151400300000100052, \VPC MNo.
47, totally measuring 82,09 sq.mir, sstuated at Gangapur Village, Naragund Taluk, Gadag District, presently
within the limits of Reddernaganur Grama Panchayath and within the jurisdiction of the Sub Registrar Maragund
,a@nd bounded on East by ; VPC No. 46 belfonging to Basanagouda N Chanavesragouda, West by WVPC No 4B
belonging to Basappa N Surakod, Narth by : Rioad, South by ; Property belongs fo Shankravva and Suresh

Veeranagouda pald,

2 |Borrower: MriMrs, Gireppa |Rs. 12,37 514)- (Rupees Twelve Lakhs Thirty Seven| Symbolic
Patreppa Tenagl (Alias) |Thousand Five Hundred Fourteen Only) as on 22-01-2026| Possession
G.Tenagi, MriMrs. inrespect of the HL/LAP Facility, with further interest and e
Shekhargireppa Tenagi charges till payment / realisation, together with all 11.07.2026
Mr/Mrs. Shantavva Tenagi |incidental costs, charges and expenses incurred.

(LAN - HLZSDHAOO0106437) Notice dated: 27.01.2026
ARCIL-TRUST-2026-013

Property owned by : All the piece and parcel of the Plot bearing E-Kalha No.150400800700320218 [VPC
No.5B5, Plot No.21) measuring 96.69 sq.mbr, measuring |East to west 12.00 maters and North to Sowth 8.35,
7.75 meters,) formed in RIS No.121B, situaled at Ujjinakoppa Village, Ramdurg Takuk, within the limits of
Chunchanur Gram Panchayath and bounded on ; East by : Road, West by - Plot No.22 . North by : Road, South

by : Plot .20,

1 |Borrower: Rs.19,55,788/- [Rupees Minefeen Lakhs Fifty Five| Symbolic
Mr/Mrs. Mahantesh Thousand Seven Hundred Eighty Eight Only) as on 22.| Possession
Gangappa Varad 01-2026 in respect of the HU/LAP Facility, with further on
MriMrs. Surekha Warad  |interest and charges till payment | realisation, together| 11.07.2026
(LAN - LAP1DHAD00100687) | with all incidental costs, charges and expenses incurred.
ARCIL-TRUST-2028-013 Motice dated: 27.01. 2026

Property owned by : All the piece and parcel of MA plot bearing E- Khatha No. 150401 0023005330771 (VPG Mo,
1061 | measuring 128,76 sq.mirs area (East-West 6.4008 meters, and Morth -south 16,764 meters) consisting
of residential building and open space situated al Sogal Village, Savadatt Taluk, within the limits of Mallur Gram
Panchayath, same is bounded on; Eastby - Property belongs to Shivaswami Hosapefimath, West by - properiy
bedongs to Siddavva Pundalilc Kittur , Morth by : Revenue Land, South by : Road.

The borrower'gearantor(s)mortgagor(s) in particular and the public in general are hereby cautioned
that Arcil 1s in lawful possession of the Immovable Property mentioned above and under Section 13(13)
of the SARFAESI Act, 2002, the borroweriguarantor(s)iimorigagor(s) or any person whalsoever, shall
after receipt of this notice not transfer by way of sale; lease or otherwise deal with/ alienata the
immovable Property, without prior written consant of Arcil and any dealings with the immovable Proparty
will be subject to the charge of Arcil for the amount as mentioned above along with future interest at the
contractual rate on the aforesaid amount together with incidental expenses, cost, chamges etc.

The borrowers /guarantors’’ morgagors' attention is invited to the provisions of the Sub-Section (8) of Section
13 ofthe said Act, in respect of lime available to redesm the above-mentionad Immovable Property.

Place : Karnataka
Date :11.07.2026

Asset Reconstruction Company {India) Limited
{Trustee of Arcil Trust - ARCIL-TRUST-2026-013)

Sdi-, Authorised Officer

m ¥ I CIN - UB53993MH2002PLC 134384, Wabsite | www.arcil.co.in
al Cl

Poamiar ARG Bbuminal = £00 028. Tel: +31 2266581300

Asset Reconstruction Company (India) Ltd.,

Registered Office : The Ruby, 104h Floor, 29 Senapati Bapat Maryg, Dadar (West)

epaper.financiaﬁexpress.aun'. .

IKF

Heme Finance

IKF Home Finance Limited

Equinox by Phoenix-Tower 3,10th Floor,Diamond Hills, Lumbini
Avenue, Rai Durg, Gachibowli, Hyderabad |Telangana — 500081

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of IKF Home Finance Ltd. (hereinafter referred to as “IKF”) under
Secuitisation and Reconstruction of Financial Assests and Enforcement of Security Interest Act, 2002 (54 of 2002), and in
exercise of the powers conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date
of receipt of the said notice. The borrowers mentioned herein below having failed to repay the amount, notice is hereby given to
the borrowers mentioned herein below and to the public in general that the undersigned has Taken Possession of the property
described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property and any dealings with the property will be subject to the charge of “IKF” for
an amount as mentioned herein under and interest thereon.

Date : 13.07.2026

Place : Mandya, Karnataka

Sr. Name of the Borrower(s) Description of Secured Assets Demand Notice| Date of
No. | Guarantor(s) LAN (Immovable Property) Date & Amount | Possession
.. } All that piece and parcel of the Property under
Lan: LNMY80282':3 240010095 the Limits of Beluru Grama Panchayath,
1. Mr/Mrs. Lakshmi G P —_ X ; 18.04.2026
. Mandya Taluk & District, bearing Unique |. D
2. Mr/Mrs. Cm Manju Rs. 8,30,684/-
. |No. 152100404900600169, Property No. 89/88, -
Add For Sr. No. 1 & 2 : -|_. S . .| Rupees Eight
. situated at Channappadoddi Village, Kottatti Hobli, .
Channappana Doddi, Belur Post, el : Lakh Thirty
1 ... .’IMandya Taluk & District, measuring East to West 13.07.2026
Mandya Taluka, Mandya District, Thousand
; 7.3152 meters and North to South 29.2608 meters, .
Mandya, Karnataka, India-571404 Total 214.05 S Met d bounded on:- East Six Hundred
Also At : Property No - 89/ 88,], 922" quare ie'ers and bounded on:- Eastl  Eighty Four
Channaopa Doddi Village Mand’ by: Site Property of Ramanna, West by : House Only)
District ?271404 ge. y property belongs to Ningashetty, North by: House y
2 property belongs to Jayamma, South by: Road.
Sd/-

Authorized Officer
For IKF Home Finance Limited

Y

T4 ) Hiranandani
J H FS Financial Services
HIRANANDANI FINANCIAL SERVICES PRIVATE LIMITED

Corporate Office: 9th Floor, Sigma Towers, Hiranandani Business Park, Technology Street, Powai, Mumbai - 400076.
Email: wecare@hfs.in » Website: www.hfs.in ¢ Tel. No.: 022-25763623 « CIN No.: U65999MH2017PTC291060

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“ the Act” ) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“ the Rules” )

The undersigned being the Authorized Officer of Hiranandani Financial Services Pvt. Ltd. (herinafter referred to as “ HFS” ) under the Act and in
exercise of the powers conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the Act, calling
upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice.
The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of notice is being
effected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below:

Loan Account No. & Name of the
Borrower /Co-Borrowers / Address

Dt. of Demand Notice
U/s. 13(2) & Total 0/s.

Description of Secured Assets /
Mortgage Property

LAN: 4375078101023563
Customer Id: 72091

1. Manju M (Borrower)

2. Geetha S. (Co-Borrower)

nagar, Electronics City, Banga

Bangalore Urban
560068

District,

Add for Sr. No. 1: 1stCross Channakeshava

District, Karnataka - 560100. Add for Sr.
No. 2: Channakesavanagar, Singasandra,

lore Urban

Karnataka-

Date: 14-07-2026
For LAN:
4375078101023563
Rs. 39,03,223/- (Rupees
Thirty-Nine Lakh Three
Thousand Two Hundred &
Twenty-Three Only) as on
09-07-2026 & NPA Date:
03-07-2026

All that piece and parcel of the

South by: private property.

anything attached to the earth with all

site n0.830) formed in sy.nos.40, 41 & 42, situated at presently
Channakeshava Nagara, Singasandra village, within the limits of BBMP,
Singasandra Dhakle, Begur hobli, Bangalore south taluk and measuring
East to West 40 ft and North to South 30 ft, in all measuring 1200 sq.
ft and house and bounded on: East by: Road, West by: site n0.859
(previously site n0.845), North by: site no.844 (previously site no.831),

Together with anything attached to the earth or permanently fastened to

property bearing site no.843 (old

present and future structures thereon.

Place : Bangalore, Karnataka
Date : 17.07.2026

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above
within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date
of realization of payment. The borrower(s) may note that HFS is a secured creditor and the loan facility availed by the Borrower(s) is a secured
debt against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed
to discharge their liabilities in full within the stipulated time, HFS shall be entitled to exercise all the rights under section 13(4) of the Act to take
possession of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under
the Act and the Rules thereunder and realize payment. HFS is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing
the right to sale or transfer. Subsequent to the Sale of the secured assets(s), HFS also has a right to initiate separate legal proceedings to recover
the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the HFS. This remedy is in addition
and independent of all the other remedies available to HFS under any other law. The attention of the borrower(s) is invited to Section 13(8) of the
Act, in respect of time available, to redeem the secured assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained /
prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course
of business) any of the secured asset(s), without prior written consent of HFS and non-compliance with the above is an offence punishable under
Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect
the same from the undersigned on any working day during normal office hours.

Hiranandani Financial Services Private Limited

Sd/-
Authorised Officer,

NETWORKS

TEJAS NETWORKS LIMITED)

Registered OfTice: 1P Software Park, Plot Mo, 25, Sy, Moo 13,14, 1T and 18,
Konnapana Agrabara Village, Begur Hobli, Bengaluru-360 100, Karmatzka, India
Corporate Identity Mumber | L72900K A 200 PLODZGOED

Fax: +91 80 2E52 (201

E-mail: corporatei@icjasnetworks.com; Website: www.tejasnetworks.com

NOTICE TO SHAREHOLDERS - SPECIAL WINDOW FOR TRANSFER

Tel.:+91 B0 4] 79 4600

AND DEMATERIALISATION OF PHYSICAL SECURITIES

special Window
for transfar &
Dematerialisation

Securities and Exchange Board of India (SEBI) vide Circular dated January 30, 2028, has
allowed opening of a special window to facilitate transfer and dematerialisation ("demat”) of
physical securities which were sold / purchased prior to April 01, 2019. The special window
shall also be available for such transfer requests which were rejected/ returned / not attended
to, due to deficiency in the documents / process / or otherwise.

Key details:

Period - February 05, 2026 to February 04, 2027

Who can lodge the
transfer requests?

Aprl 01, 2019.

Investors whose transfer deeds were lodged prior to April 01, 2019 and
the same were rejected, returned, or not processed due to deficiencies
in documentation AND investors who sold / purchased securities prior to

How to lodge the
transfer requests?

specified above.

Eligible investors are requested to lodge their transfer requests with
complete and correct documentation to the Company’s Registrar and
Transfer Agent - MUFG Intime India Private Limited, within the period

For any queries

Postal Address |C-101, Embassy 247, L.B.S. Marg, Vikhroll (West),
Mumbai - 400 083

Helpline No. +891 9870391051

Fax ﬂ1 22 6656 5404

e e

Raise a service request at https:/iweb.in.mpms.
mufg.com/helpdesk/Service_Request.html
or Send an email al corporatei@tejasnetworks.com

Mote:

transfer cases.

Place: Bengaluru
ILDa’ua - July 16, 2026

The shares that would be lodged for transfer shall be issued only in dematerialized form.
Shareholders are advised to initiate necessary action without delay to regularize pending

For Tejas Networks Limited
Anantha Murthy N

Company Sectetary & Compliance Officer
ICS| Membership - A17134

Sdf-

o

BENGALURU




